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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION  NO. 889/2022 

 

In the matter of:- 

JEETU YADAV        …APPLICANT 

VERSUS 

UPPCB & ORS.             …RESPONDENT 

 

ACTION TAKEN REPORT ON BEHALF OF THE DISTRICT MAGISTRATE 

MORADABAD 

1. In compliance with the order dated 15.01.2024, passed by the Hon’ble 

Tribunal- 

“4. There was a lapse on the part of the concerned District Magistrates, except 

District Magistrate, Sambhal, in filing the response. Accordingly, the Tribunal 

had granted two weeks’ time to the District Magistrates, Moradabad, Rampur 

and Amroha to file their reports, subject to a deposit of cost of Rs. 5,000/- each. 

 5. Learned Additional Advocate General for the State of UP seeks time to argue 

on the question of legal issues involved in the matter in respect of the manner of 

recovery of environmental compensation as also an exercise of power under 
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Sections 31A and 37 of the Air (Prevention and Control of Pollution), 1981 for 

that purpose.  

6. The prayer is accepted. It will be open to the State of UP to indicate further 

action in the meanwhile in a fresh report.” 

 

S.N
O 

Name & Address of 
the debtor 

Vested 
Funds 

Action Taken Comments 

1 Afaq Brick Field 9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

2 Ala Hazrat Int Udyog  9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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3 A.S.B Brick Works 9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

4 Dilshad Brick Works 9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

5 Gaus-A-Azam Brick 
Works (New Name 
Gaus-A-Pak Brick 
Field)  

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

6 Good Friends Bricks 
Works  

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024, 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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7 Habibi Brick Field  9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

8 Janab Chaudhary 
Brick Works   

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

9 Janta Brick Works  9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

10 Janta Brick Works 
(New Name Munmun 
Brick Works Kazi 
Parivar)  

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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11 Jai Gopal Hari Int 
Udyog & Manokamna 
Brick Works (New 
Name New Indian 
Brick Field)  
 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

12 Kanakpur Brick 
Industries  

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

13 Kazi Brick Works 
(Om Brick Works) 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

14 Khalil Brick Works  9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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15 Khan Brick Works 
(New Name Khan Int 
Udyog) 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

16 Khwaja Brick Works  9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

17 Kisan Brick Works  9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

18 Lakshmi Brick Field   9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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19 Khawaja Brick Works 
( Mailk Brick Works) 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

20 Manya Ent Udyog 
New Name Bharat 
Ent Udyog  

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

21 MH Brick Works 
(New Name Qadri 
Brick Works) 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

22 Mumtaz Brick Works  9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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23 New India Brick Field 
Old Name National 
Bricks and Faizan 
Bricks 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

24 Noor Brick field 
(Lalpur Hamir) 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

25 Parveen Brick Works 9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

26 Pradhan Brick Works 9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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27 Prem Int Udyog New 
Name Supreme Brick 
Field   

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

28 Rafi Turki Star Brick 
Field (Bharat Brick 
Works) 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

29 Raza Brick Field 9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

30 Riza Brick Works 9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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31 Royal Brick Field 
New Name Star Brick 
Field 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

32 Sabara Brick Works 
New Name Faizan 
Brick Works 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

33 S.H Brick Works 9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

34 Shiv Brick Works 9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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35 Shiv Hari Brick 
Works New name 
Mahadev Industries  

6462500 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

36 Shiv Om Brick Works 
New Name Star 
Bricks Works 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

37 Shree Krishna Bricks 
Works 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

38 VPS Bricks Works 
New Name Radha 
Krishan Brick Field  

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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39 Zamzam Bricks 
Works  (Old Name 
Taj Ent Udhyog and 
new name Shabab 
Brick Field) 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

40 Azhari Brick Field 9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

41 A.H Brick Works 
(Habibi Brick Works) 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

42 M.A Brick Works 9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

1856 / 1910



43 Musarfi Hasnain 
Brick Works 

9281250 Writ Petition has 
been filed before 
Hon’ble HC Lucknow 
Bench therefore no 
recovery 
proceedings could be 
complied with. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

44 Vishal Brick Works 
(Old name Sri Ganga 
Brick Works)   

9281250 Citation was issued 
on 04.01.2024 and 
citation was served 
on 05.01.2024. The 
matter, writ I 
petition number 
991/2024, is 
pending in the 
Hon'ble High Court 
Lucknow Bench. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

45 Yadav Ji Ent Udyog 
(New Name Fauji Int 
Udyog)  

9281250 Citation was issued 
on 04.01.2024 and 
citation was served 
on 05.01.2024. The 
case, writ petition 
number 888/2024, 
is pending in the 
Hon'ble High Court 
Lucknow Bench. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

46 Habibi Brick Field 
(Old Name Roshan 
Brick Works)  

9281250 Citation was issued 
on 04.01.2024 and 
citation was served 
on 05.01.2024. The 
matter, writ petition 
number 1000/2024, 
is under 
consideration in the 
Hon'ble High Court 
Lucknow Bench. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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47 Huda Brick Works 9281250 Citation issued on 
04.01.2024, citation 
served on 
05.01.2024, under 
Accountant's report 
23.01.2024, Gata No. 
212 Rakwa 0.35280 
Gata No. 213 Rakka 
0.61080 is the co-
accountant, 
Sammeen 
Bhumidhar. The 
tenant has a 
permanent house of 
200 square meters 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

48 Mushtaq Brick 
Industries 

9281250 Citation issued on 
04.01.2024, Citation 
served on 
05.01.2024, 
according to the 
report of the 
Regional Accountant 
dated 02.02.2024, no 
property is 
mentioned in the 
revenue records 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

49 Sabri Brick Works 9281250 Citation was issued 
on 04.01.2024 and a 
citation was served 
on 05.01.2024, The 
matter is pending in 
the Hon'ble High 
Court Lucknow 
Bench, writ petition 
number 1059/2024. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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50 National Brick Works  7631250 Citation issued on 
04.01.2024, citation 
served on 
08.01.2024, Revenue 
as per Regional 
Accountant's report 
on 02.02.2024. 
There is no property 
mentioned in the 
records. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

51 Shri Balaji Brick   9281250 Citation issued on 
04.01.2024. The 
debtor is a resident 
of Punjab state, the 
kiln is closed, Notice 
posted on 
06.01.2024. There is 
no property 
mentioned in the 
records. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

52 M/s Diamond Brick 
Industries (New 
Name Habibi Int 
Udyog) 

9281250 Citation issued on 
04.01.2024. The kiln 
is closed. Notice 
posted on 
06.01.2024. 
92,81,260/ 10000 
(Photograph 
attached). 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

1859 / 1910



53 Taslim Brick Works 
(New Name Bharat 
Brick Works) 

9281250 Issued in citation 
dated 5.01.24. It was 
served by Amin on 
5.1.2024. Warrant 
issued on 24.1.2024. 
informed that the 
kiln owner is 
absconding from the 
house and the land 
has been taken on 
lease. The remaining 
recovery efforts are 
ongoing. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

54 Rizwi Brick Works   9281250 Issued in citation 
dated 5.01.24. It was 
served by Amin on 
5.1.2024. Warrant 
issued on 24.1.2024. 
informed that the 
kiln owner is 
absconding from the 
house and the land 
has been taken on 
lease. The remaining 
recovery efforts are 
ongoing. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

55 Sumitra Brick Works 
P.O Kundesra 

9281250 Issued in citation 
dated 5.1.24. Amin 
informed that the 
debtor concerned 
had died. The 
remaining recovery 
efforts are ongoing. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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56 Mohd. Yakub Brick 
Field (New Name 
Warsi Int Udyog & 
Kamal Brick Field)  

9281250 Issued in citation 
dated 05.01.24.was 
served remaining 
recovery efforts are 
ongoing. Rs. 10,000 
have been deposited. 
The remaining 
recovery efforts are 
going on  

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

57 Hind Brick Works  9281250 Issued in citation 
dated 5.1.24. On 
5.1.24, Amin served 
the notice to 
Bhaththa Swami's 
son Adil. Warrant 
issued on 24.1.24. 
Writ petition 
number 1309/2024 
is pending in the 
Hon'ble High Court 
of Delhi. The case is 
listed till 15.2.2024. 
Even the owner of 
the kiln according to 
Amin's story has not 
been found home. 
The remaining 
recovery efforts are 
ongoing. 

In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexure - 1 
 
 
 
 

58 Zishan Brick Works 
(New Name Gaffar 
Rizwan Brick Works)   

9281250 Issued in citation 
dated 5.1.24. 5.1.24 
was given by Amin 
to kiln owner 
Rizwan etc. Warrant 
dated 24.1.24 issued. 
According to Amin's 
account, the 
remaining recovery 
efforts are ongoing. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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59 Arsh Brick Works  9281250  Issued in citation 
dated 5.1.24. 6.1.24 
Amin served the 
notice to the kiln 
owner's brother. 
Warrant issued on 
24.01.24. Amin 
informed that writ 
petition number 
7746/2024 is 
pending in the High 
Court of Delhi in 
which the order date 
is fixed as 12.2.2024. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

60 Kisan Ent Udyog 
(New Name Malik 
Brick Works)  

9281250 Citation issued on 
05.01.2024. Notice 
issued to debtor's 
son Ali Hasan Got it 
served. In which Rs 
10,000 was also 
recovered. Has been. 
By Baakiwar in 
Hon'ble High Court 
v. 25.01. Effective 
action is being taken 
to recover the 
remaining amount. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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61 Mohammad Ahmad 
S/O Shri Ahmad Jamil 
(New Name N.S. Ent 
Udyog)  

9281250 Citations. issued on 
05.01.2024. The rest 
of the notice was 
served to Mr. Arif in 
detail. In which 
recovery of Rs 
10,000 has also been 
made. A writ petition 
has been filed by the 
debtor in the Hon'ble 
High Court on 
18.01.2024, whose 
writ notice number 
is 3271/2024, in 
which instruction 
has also been filed 
on 29.01.2024. 
Effective action is 
being taken to 
recover the 
remaining amount. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

62 Nasir Ent Udyog  9281250 Citation issued on 
05.01.2024. The 
notice was served to 
the defaulter. In 
which recovery of Rs 
10,000 has also been 
made.  

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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63 Nasir Brick Works 
(New Name 
International Brick 
Works)  

9281250 Citation issued on 
05.01.2024. furnace 
Found closed. The 
defaulter refused to 
take the notice given. 
The citation has 
been posted on the 
furnace (Enclosed) 
The warrant was 
issued in the interest 
of revenue recovery. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

64 Shahpur Ent Udyog  9281250 Citation issued on 
05.01.2024. Notice 
served to defaulter 
for non-payment of 
dues. Efforts to 
recover the 
remaining amount 
are ongoing.  

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

65 Kisan Ent Udyog  9281250 Citation issued on 
05.01.2024. The 
notice was served to 
the defaulter. In 
which recovery of Rs 
10,000 has also been 
made. Effective 
action is being taken 
to recover the 
remaining amount. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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66 Bright Brick Works  9281250 Citation issued on 
05.01.2024. The 
notice was served to 
the defaulter. In 
which recovery of Rs 
10,000 has also been 
made. A writ has 
been filed by the 
defaulter in the 
Hon'ble High Court 
on 18.01.2024. In 
which instruction 
was also filed on 
29.01.2024. On non-
payment of 
remaining balance. 
Effective action is 
being taken to 
recover the 
remaining amount. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

67 Shama Brick Works  9281250 Citation issued on 
05.01.2024. The 
notice was served to 
the defaulter. In 
which recovery of Rs 
20,000 has also been 
made by the debtor. 
A writ petition was 
filed in the High 
Court in which 
instruction is sought, 
admission soon I will 
be done In the 
interest of revenue 
recovery. Effective 
action is being taken 
to recover the 
remaining amount. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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68 Ali Ent Udyog  9281250 Citation issued on 
06.01.2024. Notice 
to be served on 
defaulter on 
07.01.2024. A writ 
has been filed by the 
defaulter in the 
Hon'ble High Court. 
This order was given 
by the Honorable 
High Justice on 
19.01.2024. In the 
meantime, recovery 
in pursuance of the 
Impugned recovery 
certificate shall 
remain in obedience. 
Efforts to recover 
the remaining 
amount are ongoing. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

69 Bharat Int Udyog  9281250 Citation issued on 
06.01.2024. Notice 
to be served on 
defaulter on 
07.01.2024. Effective 
action is being taken 
to recover the 
remaining amount. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

70 A To Z Brick Works 
(New Name AR Brick 
Works)  

9281250 Citation v. issued on 
06.01.2024. The 
notice was served to 
the defaulter. 
Effective action is 
being taken to 
recover the 
remaining amount. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 
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71 Alfoz Brick Works  9281250 Citation issued on 
06.01.2024. The 
notice was served to 
the defaulter. A writ 
petition has been 
filed by the defaulter 
in the Hon'ble High 
Court on 18.01.2024. 
Effective action is 
being taken to 
recover the 
remaining amount. 

“ In Writ-C No.1525 of 2024 
Hon’ble HC of Lucknow has 
directed as under 

 
In the meanwhile, recovery 
pursuant to the impugned recovery 
demand notice (annexure-1) shall 
remain in abeyance. 
 
A true copy of the Order dated 
15.02.2024 is annexed herein as 
Annexures 

 
 

2. That It is respectfully submitted that the cases currently under review in the 

High Court of Allahabad remain pending, and are being addressed under writ 

petition (C) 1525 of 2024, M/S Arzu Brick Works vs. State Of UP And 5 Others, 

which encompasses all related cases. A true copy of the order dated 

07.02.2024 is annexed herewith as ANNEXURE - 

 

3. That it is respectfully submitted, that the operational period for brick kilns 

spans from the 1st of October to the 30th of June, while the designated closing 

period extends from the 1st of July to the 30th of September. This delineation 

is provided for the purpose of regulatory compliance and operational 

scheduling. 
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